FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
MULTI-VERSE TECHNOLOGIES PRIVATE LIMITED

correspondence with the liquidator

S1. No. PARTICULARS DETAILS
1 | Name of corporate debtor Multi-Verse Technologies Private Limited
2 | Date of incorporation of corporate debtor | 17/05/2020 v
3 Authority under which corporate debtor is | ROC-Bengaluru
incorporated / registered
4 Corporate Identity No. / Limited Liability | U72900KA2020PTC134149
Identification No. of corporate debtor
; # 41/1, New No 35, Trisha Mansion,Second Floor
5 A(.jdr:ess ot thc? registered office and Nanjappa Road, Shanthinagar, Bangalore,
principal office (if any) of corporate debtor | . - ov o 1ndia. 560027
6 Date of closure of Insolvency Resolution 17.08.2025
Process .
7 | Liquidation —commencement date  of | yg 48 5055 (Order received on 22.08.2025)
corporate debtor
Name and registration number of the | Name: Shirley Mathew
8 |insolvency professional acting as |Regn No: IBBI/IPA-001/IP-P01043/2017-
liquidator 2018/11716
#23, Fifth Cross Hutchins Road, St. Thomas
Address and e-mail of the liquidator, as l ! s -
9 s : Town, Bangalore, Karnataka-560084
registered with the Board ) ) .
Email: shirley@smathew.in
Add d i b 4 f #31, Wheeler Road Extension, St. Thomas
10 ress and e-mail to be used IOr| o, Banoalore - 560084

Email: multiverse.cirp@outlook.com

11

Last date for submission of claims

21.09.2025 (Thirty days from the date of the
Liquidation Order)

Notice is hereby given that the National Company Law Tribunal, Bengaluru has ordered the

commencement of liquidation of M/s. Multi-Verse Technologies Private Limited on

18.08.2025 (Order received on 22.08.2025).

The stakeholders of M/s. Multi-Verse Technologies Private Limited are hereby called upon to

submit their claims with proof on or before 21.09.2025, to the liquidator at the address mentioned

against item No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other

creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.




In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under the

Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)

A £ S
@ ley Mathew
Liquidator
For Multi-Verse Teéx iojogies Private Limited
IBBI Registration No: IBBI/IPA-001/1P-P0103 /2017-2018/11716

AFA Details: AA1/11716/02/311225/107948 valid up to 31.12.2025

Place: Bengaluru
Date: 25.08.2025

Published in Financial Express in Bengaluru Edition in English Language
Published in Vijayvani in Bengaluru Edition in Kannada Language
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[-=== HERO HOUSING FINANCE LIMITED

Regd. Office: 09, Community Canire, Basant Lok, Vasant Vihar, New Delhi - 110057 Phone:
er.carei@herohfl.com
ngfinance.com | CIN: U 20MEPLCI0143

-k, Third Floar, Sector-4, Moida - 201301

DEMAND NOTICE
Under Section 13 [2) of the Securitisation and Reconstruction of Financial Assets and
Enforcemant of Sacurity Inferest Act. 2002 {"Act™] read with Rule 3 of the Sacurify Interasf
(Enforcement) Rubas, 2002 {"Rules").

Whereas Me undensigned being the Authorsad Crificer of Hero Rousing Finance Limited (HHFL) under
Iha At and in exarcse of powees-confernad under Section 13012} read with Ruie 3 of the Rules already
issued delailed Demand. Molices daled balow umder Seclion 33(2) of the Azl calling upan the
Bomowen spCa-Borrawar]sliGuaranion sy (all singulady or fooalber referred o “Obligars”Lagal
Hainsiilegal Reprasentativels) stad hansunder, b pay the-amounts marfoned in the raspecie
Damand Maliceds, within &0 days from fhe dada of the respective Naolicals, a5 par dalails gven balow
Caopies of tha said Mofices ara served by Registered Post & 0. and are avaiable with the indersigned
ard the seid Obligori=)iLagal Her(s)laga! Reprasentaliveis), may, if they so desire, colect fhe
respecive copy from the undemsignad onary working cay curing norma affice hours

In conraction 'wiih he above, Notice is baneby gven, once 3gain, 1o the said Dblkgors] Lagal
Hamsiiegal Bepraservialivels) o pay 1o HEEL, within Gl-oays S e daba af (ke respeclive Malice's
I amaunts mdicated herein balow agansl ther respecive namas, logethar wilh fufher nlerest as
dedailad balaw fnam ke respechve dates mentaned befow in coliemn (d) 81 ihe date of paymentand ! ar
raalisation, read wih fhe loan apresmant and other documenisfentings, iF any, execuled by the seid
Obligon's). As sacurity for due repaymant of the |ean, the following Sacured Assebis) have baen
margaged o HHFL by the said Obligon's) respactively

011 49267000, Toll Free Numiar: 1800 212 BS00, Email; 4

Website: www hen
Contact Add

Loan Name of Obligoris)f Legal | Total Qutstanding Diate of
Account Heinjs}Legal Dues (Rs.) as on | Demand Notice

No, Representative(s) below date* Date of NPA

HCFCHISEDD | Mis. Suban Badding Holse, Buban Sagh Rz, 2568441 a5 16082025

001020144 Sla Husen Saab Rajiva Wio Suban Sab an Y0.07.2025 02072008

Description of the Secured Assatsimmovable proparties! morgaged properties: All tha! piece and
parcal ol the praperty baing Kunikara Vilsge Panchayath Property Mo, 178513881F, E-property ha.
15A000EI 300 100028 measuring East To West & 70 Mis And Marh-south &40 Mis odally measunng
42 B8 zuml i which 42 58 s0.mis RGC Howsa is ddsled e, sl ab Kunkere Vikige Wiage, within
e imis of Kunikara Village Panchayath, Kesaaba Hobdi, Hidyur TQ, Chitredurga Dist., and within tha
Jurisdiction OF Sub-ragistrar, Himor T, Bamataka (eccomiing To Form 8 2 1asnd Bounded On The:
Baunded By East By House of House of Dadapaer, West By, Panchayath Road, Norn By: House of
BAmaar, Soulh By: Howsa of Mahammad Babusaab

"witn furihes interest, addfional Inderest af the rate as more particularty staled in fespective Demand
Malice dabe manbionsd abiae ncdenlal axpenses, oosls,; chages abt incumad NI e data l'.'lf|.'l-Z|§.'ll'~2|‘-|I
ardor realization, If the sad Obkgar(z) shall Bl b make payment 1o HHFL & ataresaid, Sen HHFL ghall
procesd against the abawe Securad AssallsimmovEhla Propecty es) under Sechon 13(4) of tha said A
ared ha-applicable Rules anbrely 81 the fsk of the sad Oltigansy'Legal HainlslLegal Represantativeds)
as ba e casls and corsanuancas,

The said DbligonshLegal Heir[s)VLega! Representatvels) ane prohibited under the sard Act i transfer the
aforesaid Secured Assel(s1immavabia Propery, whesher by way of zake; lease or othersise without the
priarwithen consentof HHFL. Ay person whe contrasenes or abets condravenion of fhe provisions of the
Actor Fules made Mersunder shad be liable for mprisorment andior penally ag provided under theAct,

Date: 25.08.2025 Place: Karnataka Fior Hare Housing Financs Liméad, Sdi-Authorsed Cficer

oy’

2 APTUS Aptus Value Housing Finance India Limited
H‘-.

8B, Doshi Towers, 205, Poonamalle High Road, Kilpauk,
Chennai-600 010.Telephone: 044-4565 0003

Possession Notice

Appendix IV ( Under Rule8 (1) of Security Interest (Enforcement) Rules, 2002)
Whereas, the undersigned being the authorized officer of Aptus Value Housing
Finance India Ltd under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under
Section 13(2) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued
demand notice dated 19--11—2024 calling upon the borrowers 1.Mr. Shaik
Shahina, 2.Mrs.Shaik Subhaniand 3.Mr. Bezawada Venkata Rameshto repay the
amount mentioned in the notice being for LAP — CONSTRUCTION in Loan
Account No: ATNALI0028728 of Rs.3,19,874/-(Rupees Three Lakhs Nineteen
Thousand Eight Hundred Seventy Four Only) within 60 days from the date of receipt
of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrowers and
the public in general that the undersigned has taken “Symbolic Possession” of the property
described herein below in exercise of the powers conferred on him/her under Section 13(4)
of the said Act read with Rule 8 of the said rule on this 19th day of August 2025.
The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of Aptus
Value Housing Finance India Ltd for an amount of Rs.3,55,695/-(Rupees Three
Lakhs Fifty Five Thousand Six Hundred Ninety Five Only)as on 23.06.2025 and
interest thereon.
The borrower’s attention is invited to provisions of Sub-Section (8) of Section 13 of the
Act, in respect of time available, to redeem the secured assets

DESCRIPTION OF THE IMMOVABLE PROPERTY:-
All that part and parcel of the property situated at Guntur District - Tenali Registration
District - Tenali West SRO - Tenali Mandal - Pedaravuru Village Panchayath Limits -
Pedaravuru Village - D.No. 334/A3 - in these an extent of Ac 15.70 cents - Old Door No.
1-110 - New Door No. 1-100 - out of these an extent of 41.33 Sq Yards or 34.55 Sq
Meters - is being bounded by:- is being bounded by:- of land and building and all other
appurtenances attached to the said property. Boundaries: North By: Panchayath
Bazar South By: Property Belongs to Shaik Chand Basha East By: Property Belongs
to Shaik Adam Saheb Vuraf Nagur West By: Joint Way for others

Date: 19.08.2025 Sd/- Authorised Officer
Place: Pedaravuru Aptus Value Housing Finance India Limited

L

Aptus Value Housing Finance India Limited

8B, Doshi Towers, 205, Poonamalle High Road, Kilpauk,
Chennai-600 010.Telephone: 044-4565 0003

FORMEB
PUBLIC ANNOUNCEMENT

(Regufation 12 of the insoivency and Banfrupdoy Soard of India
{Liquidation Process) Reguiations, 2016)

5, Pﬂl' PARTICULARS DETAILE
1 Il of corporate Seddor Muolti-Verse Technologies Private Limited
2. | Date of Incomporation of [ 17 /08,/2020
corporate debdor
3, | Authority uncler which corporate | ROG-Bengaluru
detAor is incorporated registerad
4. | Corporate [dentily Mo,/ Lmited | U7 2900RAZ0ZOPTG] 34149
Liability Identfication Mo. of
Gorporate delior
| Addrass of the registered office | # 41,1, Mew No 35, Trisha Mansion, Second
argd principal office (i any of Floor Manjagps Road, Shanthinagar,
corporate debtor Bangalore, Harnatsha, india, S&002T

(o

"B | Date of closure of Insolvency 170820258
Fesalul ke Prodess
7. | Liguidatson commencemant | 181082025
dste of corparae denr 1Order racelvasd on 2208, 2025
"R | Name and registration number | Nama: Shirley Mathew T
of th irsohenoy professional Regn Mo:

IBEI/IFA-001/1P-POLT0M 3/ 2007 - 2008/ 11716

acting as liguidator
9, | Address and e-mail of the | #23, Filth Cross Hulching Hoad, 51 Thomas
lpustani, &5 regslered with fown. Bangalore, Hamataha-560084
the Hoard Ermailz shireyEsmathew,in
10, | Addvess and email 1o be wseg | #31, Wheeler Road Extension, St Thomas
for comespondence with tha Town, Bangalare - SE00E4
ligpaciakor Ermail; mulisverse o p@outlack com
-11 | Last date for submission of [ T8 3025 {Thirty days from the date of
claims the Liguedation Ordears
Feodlcg is hereby gven that the Mational Company Lew Tribunal, Bengalury hes ordered the
commencarment of liquidation of M/s. Multl-Verse Technologies Private Limited on
18 08 2025 (0nder recelyad on 2% 06 A005],
The stakeholders of My, Multi-Verse Technelogies Private Limited are Besshy called ugan
1o submidt their claims with proof.on or before 220892025, to the liquidatgr at the address
mentiaoned againatitem Mo, 10.
The financial creditibes shall submit thelr claims with prool by electronic foesns Jnnhd A0 odhér
creditors may submit the claims with the proof in persan, by post or by electronic means
Submézsion of fal=e ormisleading proof of claime shall sttract pensities.
In case g stakeholder does not submit ds cadms during the liquidetion process, the clalis
submilted by such a stakeholder duening the corparate inseheenacy nesolution progess under
thee Ineaivency and Benkruptey Board of India (irsolvéncy Resalution Process for Corporate
Persons) Regulations, 2016, shall be deemad to e submitted under section 38 of FBC -
Plate: Bengalura Shirley Mathew
Date: 25.08.2025 |_1qumt|3r
For Multi-Verse Technologies Private Limited
BB Registration Moo FEBLIPA-GOL IP-POL043/ 201 7-2018,11 716
AFA Derails: 841 AATIEAD /A1 225107948 valnd uple 31,12, 2035

FOR THE ATTENTION OF THE STAKEHOLDERS OF
MULTI-VERSE TECHNOLOGIES PRIVATE LIMITED

Possession Notice

Appendix IV ( Under Rule8 (1) of Security Interest (Enforcement) Rules, 2002)
Whereas, the undersigned being the authorized officer of Aptus Value Housing
Finance India Ltd under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under
Section 13(2) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued
demand notice dated 22--05—2025 calling upon the borrowers 1.Mrs. P Yarraiah
And 2.Mr.P Eswaramma to repay the amount mentioned in the notice being for
HOME CONSTRUCTION LOAN in Loan Account No:APIL0143500 of Rs.7,32,053/-
(Rupees Seven Lakhs Thirty Two Thousand Fifty Three Only) within 60 days from
the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrow-
ers and the public in general that the undersigned has taken “Symbolic Possession” of
the property described herein below in exercise of the powers conferred on him/her
under Section 13(4) of the said Act read with Rule 8 of the said rule on this 20th day
of August 2025.
The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of Aptus
Value Housing Finance India Ltd for an amount of Rs.7,42,401/-(Rupees Seven
Lakhs Forty Two Thousand Four Hundred One Only)as on 26.07.2025 and inter-
est thereon.
The borrower’s attention is invited to provisions of Sub-Section (8) of Section 13 of the
Act, in respect of time available, to redeem the secured assets

DESCRIPTION OF THE IMMOVABLE PROPERTY:-
All that part and parcel of the property situated at Annamayya District ,Pileru Sub Dist
, Pileru Mandal , Thalupula Grama Panchayati ,Thalupula Gramam vacant site of
Survy No .1503/2 B ad measuring an extant of 362.66 sq.yrds in which an extant of
3264 sq.ft of RCC Roofed ground floor ,under construction building and residential area
with all accessories and all easement rights appurtenant thereto being bounded by.
Boundaries: North By: Road South By: Nenu (P.Raja Gopal) Nilupukunna Bhumi
East By: House of P.Raja Gopal West By: Road

Date : 25-08-202%
Place : Hyderabad

CIL SECURITIES LIMITED
CIN LET120TGISBIPLLOI0NBE Reg Off: 214 Raghava Ratna Towers,

Chirag Al Lane, Abids, Hyderabad - 500 001,
Phone Mo, 680 1M

Ermadl Id:advisors@ci#securities.corm; Wab: wwwicilsacurities.com
|NFORMATION REGARDIMG 36TH ANNUAL GENERAL MEETING OF THE COMPANY

Members are hereby informed that the 36th Annual General Meeting [AGM'] of
CIL Securities Limited ['the Company’] will be held on Monday, 28th September,
2025 at 11:30 AM. [IST] through Video Conferencing [VC]/ Other Audio Visual
Means [0AVM), in compliance with the provisions of the Companies Act, 2013
read with rules made thereunder and MCA General Circular Mo. 09/2024 dated
19th September, 2024 [read with other relevant circulars issued earlier in this
regard), and Circular No. SEBI/HD/DDHS/P/CIR/2023,/0164 dated October 06,
2023 issued by SEBI [in continuation with the Circulars issued earfier in this
regard] permits the holding of AGM through VC / DAVM, without the physical
presence of the Members at a common venue to transact the business as will
be set forth in the Notice of AGM,
The Notice of the AGM and the Annual Report of the Company for the FY ended
March 31, 2025 will be sent through electronic mode to those Members who
have registered their e-mail address with the Company or the Depositories.
These documents will also be available on the Company's website at www.-
cilsecurities.com, on the websites of COSL at https://www.evotingindia.com/,
and on the BSE Limited at httpsy//www.bseindia.com/.
Members will have an opportunity to cast vote on the business that will be set
forth in the Notice of the AGM through e-voling system. The manner of
e-voting for members holding shares in dematenalized form, physical form
and for members who have not registered their e-mail 10s, will be provided
in-detail in the Notice of the AGM.
Members holding shares in physical form, or who have not registered their
e-mail IDs and / or have other KYC updation pending are requested to register
J update their e-mail 10s and / or other KYC details by submitting a duly signed
Form ISR-1 along with supporting documents to the RTA at 214 Raghava Ratna
Towers, Chirag Ali Lane, Abids, Hyderabad - 500001 ar by sending an e-mail at
rta@cilsecurities.com, The said form is available on the website of the
Company at cilsecurities.com/Downloads/RTA. Members are requested to
register/update their e-mail 10s to promptly receive all shareholder-related
communications issued by the Company.

Sd/-
K K Maheshwari
Managing Director
DIN: 00223241

For CIL Securities Limited

shubham

“Q

Whereas the undersigned being the authorized officer of the Shubham Housing Development Finance Company Limited (hereinafter
called Shubham) under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in
exercise of powers conferred under Section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued demand

SHUBHAM HOUSING DEVELOPMENT FINANCE CO.LTD.

Corporate Office : 425, Udyog Vihar Phase IV, Gurgaon - 122015( Haryana)

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

notice calling upon borrowers to repay the amount within 60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the undersigned has taken
possession of the property described herein below in exercise of powers conferred on him under Section 13(4) of the said Act read with rule 8 of the

Security Interest Enforcement) Rules, 2002.

The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealing with the property will be
subject to the charge of Shubham Housing Development Finance Company Limited for an amount detailed below and interest thereon. The
borrower's attention is invited to provisions of sub section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.

Details are as below:

Ph : 0124-4212530/31/32. E-Mail : customercare@shubham.com Website : www.shubham.co

Date: 20.08.2025
Place: Thalupula

Sd/- Authorised Officer
Aptus Value Housing Finance India Limited

CRO U GRO Cﬂpi"’ﬂl Limited
4th Floor, Tower 3, Equinox Business Park, LBS Road,
Kurla, Mumbai 400070

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-AUCTION SALE NOTICE OF 15 DAYS FOR SALE OF IMMOVABLE ASSET(S) [“SECURED
ASSET(S)"] UNDER THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS
AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISO TO RULE
8 AND 9 OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantor(s) that the below described Secured Asset(s) mortgaged / charged to U GRO Capital Limited
(“Secured Creditor”), the possession of which has been taken by the authorised officer of Secured
Creditor, will be sold on “As is what is” and “As is where is” and “Whatever there is” on the date
and time mentioned herein below, for recovery of the dues mentioned herein below and further interest
and other expenses thereon till the date of realization of amount, due to Secured Creditor from the Bor-
rower(s) and Guarantor(s) mentioned herein below. The Reserve Price, Earnest Money Deposit (EMD)
and last date of EMD deposit is also mentioned herein below:

E-AUCTION SALE NOTICE
IDEE PROJECTS PRIVATE LIMITED (IN LIQUIDATION)

Reg. 0df: House Mo.15 First floor “Mrinalinl House™, Thimmappa Reddy Layout,
Hulimavu Gake, Bangalore- 560 076

Sale of Assels and Properties ownoed by IDEB Projects Pyt Lid: (In Liguidation)
farming part of Liguidation Estate of IDEB Projects Pyt Ltd. in possession of the
Liguidatcr, appointed by the Hon'ble Mational Company Law Trbwnal, Bengalury
Bench vide order dated 08.11.2019. The sale of properlies will be done by the
uridersigned through the e-aucton platioom hitps: kbl baanknet com'sauction-hil
The said asset will be sald on "AS5 15 WHERE 157, "A5 15 WHAT 15" and "WHATEWVER
THERE |5 BASIS" as perinsolvency and Bankruptey Code, 2016 and Inscdvency and
Bankrupicy board Of India (Liguidation Process) Begulations, 2016,

Sl.| Details of Borrower(s)/ Details of ; :

INo. Guarantor(s) Demand Notice Details of Auction

1| 1.NITHIN ENTERPRISES : .. | Reserve Price Rs. 59,92,515/-
2. UDAYA KUMAR D o one®  [EWD Rs. 5,99.251%
NARAYANASWAMY Last date of EMD Deposit | 12-09-2025
3. G RAJAMMA Outstanding Date of Auction 13-09-2025
4.NARAYANA SWAMY Amount: Time of Auction 11AMto 01 PM
MURALI MOHAN Rs. 51,00,783/-
LAN: as on 07-10-2024 | Incremental Value Rs. 1,00,000/-
UGPEETH0000020906

Description of Secured Asset(s): “All that piece and parcel of immovable property being Land
and Building bearing Sy.No.13/, situated at Shidlaghatta Bagilu Village, Kasaba Hobli, Chikkabal-
lapura Taluk, presently within the limits of nagarasabhe, Bearing No.31-1-502-98B, Assesment
No.3430, Ward No.31, Badavara Sanga Colony, Chikkaballapura Taluk,Cikkaballapura District.
measuring 0.01 guntas (OneGunta) bounded on the: East By: Remaining portion of same Sy.
No.West By: Property belongs to Thayamma North By: Remaining portion of same Sy. No. South
By: 12 feet Road

5. ReseRVE | EARNEST |rcemENTAL |
No.  ASSET PRICE | MONEY | vajye  |CRITERIA
Ry | DEPOSH {INR)
| (NR) |

| 1. Nat worth of the
bidder as per the lest
aucied financial

1 | Piot Ne1a7s,
Michodson Aoad, | 60000000 | G.00000 50,000

Oipp to Ritz
| Biramas. Intar statamants for b las)
| stad B 3 Finamcial years
) showlkd he minirmum of
i INFL 30 Lakhs
Kashmers 2, Tha bidder should
Gate, Mew nat be disousidied
| Darthai — 110006, urdler Section 294 of
admeaswning IBC, 208
300 50K

2 |1. M/s Sri Balaji Date of Notice: |Reserve Price | Rs. 26,69,004/-
Traders 18-05-2024 EMD . ! Rs. 2,66,900/-
ﬁ. er.tRajareddy Last date of EMD Deposit | 12-09-2025
eelatur : Date of Auction 13-09-2025
%thrlf. Mamatha OL:rits:g;?g Time of Auction 11 AM to 01 PM
LaN- e Rs. 2252542 |, | Val Rs. 1,00,000/
HCFBANSEC00001000851 | as on 08-05-2024 | Ineremental Value e

Description of Secured Assef(s): “All that piece and parcel of immovable property bearing Site
No.66/2, Grama Panchayath Katha No.151901101701000068, Grama Panchayath No.5284528, sit-
uated at Neelatooru Grama Panchayath, Ronuru Hobli, Srinivasapura Taluka, Kolara District, Property
comes under the Limits of Panchayath. Butted and bounded on the East by 3Ft Sandu Dari, on
the West by property belong to Mr. Rama Reddy, on the North by Road, on the South by Sandu
Dari. Measuring from East to West by 15.8496 mtrs and North to South by 11.277600000000001
mtrs in Total measuring 178.75 sq mtrs”

Diate and tme of Auction 26th September 2025 from 2 P to 4 PM
Ferfod of submission of EOl and BID | 26th August 2025 1100 AWM 1o

241h Seplember 2025401F 11,59 PM
Inspeclkon Date and Tima | On ar before 34th September 2025 [On
{with pricr Bppoirdmsant) working days betwesn 10 AM to 5 PM)
Extended fime when the vald bid [ & minutes T

3| 1. SRI BYRAVESH- Date of Notice: |_Reserve Price | Rs.43,74,000/-
WARARICE TRADERS | 95 59029 | EMD Rs. 4,37, 4001
2. SHIVA. E Last date of EMD Deposit [ 12.09.2025
3. BHARATHIM ; Date of Auction | 13.09.2025
Loan Account Number:| Ot [Fime of Aucon | 11 AM 0 01 PM
HCFBANSEC00001004548 | e 9024 5931
as on 09.12.2022 | Incremental Value Rs. 1,00,000/-

15 fecared in thelast (lm mniobes)

Terms and Condition of the E-auction ane as under:

1. Tha Complete E-Aucton process document containing detads of the Assels, online
- auction Bid Form, Declaration and Underiaking Form, General Terms and
Conditions ol onllne avctlon sale are avallable on website

2.The Liguidator ressnas the ight to amend and/ar annul this invitation including any
Nirnglines of (h process theran, wihoul gieng any reason, at any teme and inany
respect. Any such amendment in the invitalion Including the aforementioned
tirmalire, shall ba natified an tha wabsite af the Board hitpsibbigowin/liguidation-
auclion-notices/ists

4. Mothing contained herein shall constitute a binding offer ar 8 commitment to sall
the assets of the Corporaie Debtor. The liquidator also has the right Lo repact any bid
withoul assigning any reason,

4. Progpective bidders shall submit the requishe documents, including a dectaration
af eligibility urder Section 284 of the Insolvency and Bankruptcy Code thrawgh the
alactronic awstion platlarm

5. Prospective bidcars shall deposit the Earmest Money Deposit (EMDY through the
Baanknest auction platfarm.

6. If the bidder is found ineligible, EMD shad be farfaited,

Date: 25/08/2025
Place:Chennai

g/d-
Velayudham Jayavel Liguldator
IBBIAPA-001 IP-POTD12/201 7181 1663
Email: idebliquidation{@gmail.com

Description of Secured Asset(s): “All that piece and parcel of property bearing Site No.58, Khatha
No.789, Property No. 61/1, Situated at: Seegehalli Village, K. R. Puram Hobli, Bengaluru East Taluk,
Bengaluru - 560 049, Presently comes within the limits of BBMP and bounded on the East by:
Road, West by: Site No. 53, North by: Site No. 59 and South by: Site No. 57 and measuring East
to West: 40ft and North to South: 30ft, totally measuring 1200 Sq. Ft.”

4.|1. Nanjundeshwara D f Notice: Reserve Price | Rs. 52,65,000/-
Enterprises 333_8128;'? EMD | Rs.5265007
2. KP J Pooja Bhandar | Last date of EMD Deposit | 12-09-2025
3. Veerabhadraswamy Outstanding Date of Auction 13-09-2025
Turfdt; Ma;\_ﬁdev Amount: Time of Auction 1AM to 01 PM

. Neelambike :

Loan Account Number;| Rs. 26,34,801/-
HCFBANSEC00001009246 | as on 05.01.2023 Incremental Value Rs. 1,00,000/-

Description of Secured Assetf(s): All the piece and parcel of the commercial immovable Property
No. 29, Khaneshumari No. 37, Situated at Theginamaradadoddi Village, Sigekotte Dhakle Shivana-
halli Gram Panchayat, Kasaba Hobli, Kankapura Taluk, Ramnagaram Karnataka - 562117, within
the limits of Panchayath, and bounded on East by: Property of Veerabhadrappa, West By: Road,
North by: Mahadevaiah’s House and Samadhayya'’s Property, South by: Mudduveeraiah’s Property.
Measuring: East to West: 128ft. & North to South: 113 ft.

For detailed terms and conditions of the sale, please refer to the link provided in U GRO Capital
Limited/Secured Creditor's website. i.e. www.ugrocapital.com or contact the undersigned at

authorised.officer@ugrocapital.com  Contact Number- 9731972002 (Mr. Deepu Divakar)
Place: KARNATAKA Sd/-(Authorised Officer)
For UGRO Capital Limited

Date: 25.08.2025

epaper.f'rnanciaiexpress.mn'. .

SI. | Loan No./ Borrower(s) | Demand Notice Affixation
No. Name Date & Amount Secured Asset Date
0APT2305000005063218, Residential Load Bearing House Bearing .No 1-15a4 , in Gramakantam
PATLOLLA JANGA ,Situated at Rameshwarambanda Village & G.P ,Patancheru Mandal,
PRASUNNA 10-06-2025 | Sangareddy District Telangana-502319. Area: 899.96 Sq.Ft. Boundary:
1 PATLOLLA GO|,°AL & East - 30 Mir Wide Road , West - Open Land og Jaipal Reddy , North - | 21-08-2025
REDDY. Rs.16,10,627/- | House of P. Bhoopal Reddy , South - House of P. Bhoopal Reddy and

Mahipal Reddy.

SNO 51/6&7 PLOT NO 27 OLD DOOR NO( 4-702) Assessment no.3426
0ANR2402000005078050, NEW DOOR NO. (25-51) Assessment no. 4851 WARD NO. 25 NEAR

ENDUKURU SRIDHAR, 10-06-2025 FATIMA MASJID, PAPAMPETA GRAMPOLAM, NARAYANAPURAM
2 ENDUKURU SARALA & GRAM PANCHAYATH AREA, ANANTAPUR MANDAL, DIST. | 21-08-2025
Rs.12,17,496/- | ANANTAPUR , Andhra Pradesh - 515001. Area: 1593 Sq.Ft. Boundary:

East-House of Sankar, West - Road , North - House in Plot No.28 , South -

House in Plot No.26.
0ANR2311000005072193, S NO 132-1, PLOT NO 65, KAKKALAPALLI GRAMA POLAM,

VADDE SHANTHI, 10-06-2025 | RUDARMPETA VILLAGE FIELDS, ANANTAPUR RURAL MANDAL,
3 VADDE NAGESH & DIST. ANANTAPUR, ANDHRA PRADESH- 515001. Area: 660 Sq.Ft. | 21-08-2025
Rs.9,12,432]- Boundary: East - Plot No.92 , West - Rasta , North - Rasta , South -

PlotNo.116.

0VDA2312000005074339, 10-06-2025 RS NO 485/4, DOOR NO 38-24/8 KONDAPALLI VILLAGE AND

4 KOLAKALURI AN|L, & MUNICIPALITY NTR DISTRICT Andhra Pradesh 521456. Area: 567 21-08-2025
KOLAKALURI DURGA. Rs.8.20.549/- Sq.Ft Boundary: East - Property of Vemula Anka Raju , Wegt - Property of

= Bandaru Rana, North - Property of Others , South - 15 feet wide Road.

0WGL2307000005066002, HNO 2-24 SITUATED AT KORKAL VILLAGE & GRAMA PANCHAYATH
NALLAGONI LAXMAIAH, |  10-06-2025 | \EENAVANKAMANDAL, KARIMNAGAR Telangana 505502. Area: 2208

5 NALLAGONI & Sq.Ft. Boundary: East - HOUSE OF EERAVENI SAMMAIAH , West - | 21-08-2025
BHAGYALAXMI. Rs.8,54,641/- | GRAMPANCHAYATH ROAD, North - HOUSE OF NALLAGONI

MONDAIAH, South -HOUSE OF RAVANAVENI PULLAIAH.

D NO 1-41, R S NO 104-24 , PLOT NO 165 , ASSESSMENT NO 676
0VDA2310000005070421, 10-06-2025 VEMAVARAM VILLAGE , KOTHURU TADEPALLI PANCHAYAT

SHAIK HAZARAT, & \VIJAYAWADA ,NTR DISTRICT ,ANDHRA PRADESH - 520012. Area:
6 SHAIK MUNNI. Rs.8,59,741/- | 648 Sq.Ft. Boundary: East - Property of Katamaneni Usharani , West - | 21-08-2025

Property of Shaik Mastan , North- 20 Ft Wide Road , South - Property of

AjmeeraBhajana.

DOOR NO 10-102, SURVEY NO 800/7, MURUKONDAPADU GRAMAM
0GNT2312000005074060, 10-06-2025 THALUKU STUVARTPURAM GRAMA PANCHAYATH, BAPATLA

7 BOGIRI SHARADA, & MANDAL DIST. BAPATLA, Andhra Pradesh-522101. Area: 2613 Sq.Ft. | 21-08-2025
BOGIRI SURESH Rs.6,85,679/- | Boundary: East- Joint Bata, West - Site of Devara Venkateswarlo , North -
Site of Bogiri Vishnu Vardhan, South - House site of Chirala Sambi Reddy.
0APT2301000005056348, 10-06-2025 H. No.4-61, Cheemalkondur Bhaskar Village and G.P, Bhongir Mandal,
GAJULA NAVEEN, Dist .Yadadri Bhuvanagiri , Telangana - 508116. Area: 756 Sq.Ft
8 GAJULA LAVANYA. Rs.9 686 802/- Boundary: East - Open Plot of Beesa Swami , West - House of Gajula 21-08-2025
T Kumar, North- 12' Wide Road , South - House of Anthari Nagaraju.
Okigfmoi%ogﬂ?ssﬁ;zﬁ’ Residential House Bearing No 4-3-32 Part, in Gramakantam Situated At
KUMAR. VASANTHA 10-06-2025 Old Nacharam Village, UNDER GHMC Kapra Circle, Uppal Mandal
9 KADAMANCHI, 8 Medchal-Malkajgiri District , Telangana - 500076. Area: 351 Sq.Ft 21-08-2025
KADAMANCHI LAXMI, Rs.14.73.006/- Boundary: East - Internal Road , West - Open Plot , North - Sunil Mhatre
KADAMANCHI ThTS Complex, South - Mariyam Park.
NARSIMHA
0ANR2306000005064973, 10-06-2025 SNO 544/2E, F-Block, Plot No 57, D NO 32/670-3-1 DHARMAVARAM
10 K RAJASEKHAR, 8 Municipality, Dharmavaram Mandal (Anantapur) Sri Sathya Sai District, 21-08-2025
K JYOTHL. Rs.20.59.281/- Andhra Pradesh - 515134. Area: 1089 Sq.Ft. Boundary: East - Plot no.58
WY West - Plotno.56, North - Plotno.56 , South - Plot no.53.
D.NO 47 NEAR DOOR NO 5-88 RCC DHABHA ASST NO 592 SR NO
0VDA2303000005060692, 10-06-2025 121242400053 POTHARLANKA GRAMA PANCHAYATHI KOLLUR
BOLLEDDU NALLAIAH, & MANDAL, DIST. BAPATLA, Andhra Pradesh - 522101. Area: 2831 Sq.Ft
" BOLLEDDU DEVI. Rs.7.09.228/- | Boundary: East- Property of Bolleddu Rajeswara Rao, West- R & B Road | 21-08-2025
Y ,North - Panchayat Road , South - Property of Bolleddu Balaiah.

R SY NO 426/1A DOOR NO 8-112 VANUKURU VILLAGE VANUKURU
0VDA2304000005062022, GRAM PANCHAYATH PENUMALURU MANDAL KANKIPADU SUB REG
PAIDIMUKKALA MARIYA 10-06-2025 DIST. KRISHNA, Andhra Pradesh-521101. Area: 544.5 Sq.Ft Boundary:

12| DASU,PAIDIMUKKALA & East - Property of Nallamothu Nageswara Rao , West - Property of | 21-08-2025
MANIKYAM,-,- Rs.5,10,133/- | Paidimukkala Salman , North - Panchayath Bazar , South - Property of

Paidimukkala Chanti.

House No.1-124 Situated at Gramakantam of Yelgondaguda, Shabad
0SDN2310000005071466, 10-06-2025 | Revenue Village Yelgondaguda GP, Shabad Mandal , Rangareddy ,

13| THAGARAM RAVENDAR, & Telangana - 501401. Area: 1044 Sq.Ft. Boundary: East - House of | 21-08-2025
THAGARAM MANILA. Rs.9,65,570/- | Tagaram Venkatesh, West-Road , North - Colony Road , South - Road.
SY NO 525/2, H NO 1/106, WARD NO 1, ASSESSMENT NO 478
OPDE?ASJQ%O%?-I%?‘(L?:MS, 10-06-2025 PONNATHOTA VILLAGE AND GRAMA PANCHAYTHI
14 RAMUDU & JAMMALAMADUGU MANDAL, YSR KADAPA DISTRICT ,Andhra | 21-08-2025
PEDDANDLURU Rs.10,47,526/- | Pradesh - 516434. Area: 1935.99 Sq.Ft. Boundary: East-PROPERTY OF
SUHASINI NARAYANA BESUMATTAM , West - DONER SITE COMPOUND , North -
) DONER SITE COMPOUND, South - Rasta.

S NO 375, NEAR D NO 2/158, GARLADINNE GRAM POLAM,

0ANR2404000005083352, |  10-06-2025 | GAR| ADINNE GRAM PANCHAYATH AREA, GARLADINNE MANDAL,
15| VADDE NAGARAJU, & ANANTAPUR DISTRICT, Andhra Pradesh -515731. Area: 1096.56 Sq.Ft | 21-08-2025
PADMA VATHI. Rs.10,83,379/- Boundary: East - Road , West - Open site of Subbarayudu , North - Open

site of Harinath , South - Open site of Nagendra.

Date: 23-08-2025 AUTHORISED OFFICER
Place: Gurgaon SHUBHAM HOUSING DEVELOPMENT FINANCE COMPANY LIMITED
BENGALURU
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IN THE COURT OF THE X1l ADDL CITY CIVIL
AND SESSIONS JUDGE (CCH-27) AT
BANGALORE

0.S.No.7737/2024

BETWEEN: 1. Capt Vincent Isaacs, S/o Late Cdr.
George Isaacs, Aged about 52 Years, 2. Mrs.
Kasturil saaca, W/o Sri.Capt Vincent Isaacs,
Aged about 47 Years, Both are residing at No. 1,
Chico Square, 5th Cross, Hutchins Road, St.
Thomas Town Post, Bangalore 560 084. ...
PLAINTIFFS

33 50T TN 0&e® WO

e3ozeed 233

AND: Smt. Swethadevi .C, Wife of Late Raja A,
Aged about 35 years, Residing at No.73/1,

6. [ AoaRT Jgodh
m@wmvm: ©OomRLD DIR0E
7. | m@erder momss Ogdess®
TROORE QFeoE
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IBBI/IPA-001/1P-P01043/2017-2018/11716
#23, 2use BF T, OF, Acots b PR,
BonEnth, ITRrEs-560084

3%ee: shirley@smathew.in

Agara Village, K. R. Puram Hobli,
Bengaluru -560 043. ... DEFENDANT

SUMMONS TO DEFENDANT ORDER V RULE
20(1-A) OF THE CODE OF CIVIL PROCEDURE
Smt. Swethadevi .C, Wife of Late Raja A, Aged
about 35 years, Residing at No.73/1, Horamavu
éggra Village, K. R. Puram Hobli, Bengaluru - 560

WHEREAS the plaintiff above named has filed a

original suit against you and sought for the relief of

permanent injunction with respect of the suit
jule property.
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You are hereby summoned to appear in this court
in person or by pleader duly instructed to put forth
your case/defense along with material documents
on the date on 15-09-2025 at 11:00 AM before the
XII Addl City Civil And Sessions Judge (CCH-27) at
Bengaluru, for hearing of the above said suit.

Take notice that in default of your appearance on
the day mentioned above, the case will be heard
and determined in your absence and ex-parte.

SCHEDULE PROPERTY
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All the piece and parcel of residential converted
site No.2, old Katha No.210, New Katha No.
189/4/73/210/2 compromised in survey No.72/1,
situated at HoramavuAgara Village, Known as
Bethal Layout, K.R.Puram Hobli. Bangalore East
Taluk, Bangalore measuring East to West 72 sq
feet, and North to South 120 sq feet, totally
measuring 8640 square feet and bounded on: East
by : Site No. 1, West by : Private Property, North by
: Private Property, South by : Road
Given under my hand and seal of the court on
20-08-2025,
By order of the court, Senior Sheristedar, City Civil
Court, Bangalore

B.A.BELLIAPPA, Advocate




